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FINANCE DEPARTMENT

Madam Cama Road, Hutatma Rajguru Chowk, Mantralaya,
Mumbai 400 032, dated 22nd August 2014,

NOTIFICATION

MAHARASHTRA VALUE ADDED Tax Acr, 2002.

No.VAT-1514/CR-69/Taxcation-1.—In exercise of the powers conferred by sub-entry (24) of
entry 107 of SCHEDULE-C appended to the Maharashtra Value Added Tax Act, 2002 (Mah. IX
of 2005), the Government of Maharashtra hereby notifies the following goods, more particularly
described in column (4) of the Schedule appended hereto, to be the capital goods and parts and
components thereof, with effect from the 1st September 2014, for the purposes of the said
entry, namely :—

SCHEDULE

Capital goods and parts and components thereof covered from time to time, under the
headings of the Central Excise Tariff Act, 1985 (5 of 1986) —

Sr. Heading Sub-Heading Name of Comodity

No. No. No.

(1) (2 3) 4)

1 8401 Nuclear reactors; fuel elements (cartridges), non-
irradiated, for nuclear reactors; machinery and
apparatus for isotopic separation.

2 8402 Steam or other vapour generating boilers (other than
central heating hot water boilers capable also of
producing low pressure steam); super-heated water
boilers.

3 8403 T Central heating boilers other than those of heating 8402.

4. 8404 10 00 Ausiliary plants for use with boilers of heading 8402 and
8403.

5. 8404 90 00 Parts

6. 8406 Steam turbines and other vapour turbines.

7. 8416 Furnace burners for liquid fuel, for pulverised solid fuel
or for gas; mechanical stokers, including their

, menchanical grates, mechanical ash dischargers and
similar appliances.

8. 8417 Industrial or laboratory furnaces and ovens, including
incinerators, non-electric.

9. 8419 31 00 Dryers for agricultural products.

10. 8419 39 00 Dryers others.

11. 8419 89 10 Pressure vessels, reactors, columns or towers or chemical
storage tanks.

12. 8421 19 Other Centrifuges.

13. 8422 20 00 Machinery for cleaning or drying bottles or other
containers.

14. 8422 30 00 Machinery for filling, closing, sealing or labelling bottles,
cans boxes, bags or other containers; machinery for
capsuling bottles, jars, tubes and similar containers;
machinery for aerating beverages.

15. 8422 90 Parts of machinery of heading 8422 20 00 and 8422 30 00

16. 8424 30 00 Steam or sand blasting machines and similar jet projecting

machines.

T AR-9-9C A
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(2)

3

(4)

17.

18.

19.
20.

21.
22.

23.

24.

25.

26.

217.
28.

29.

8425

8442

8455
8456

8457

8458
8459

8460
8461
8462

8464

8465

8463 10

Pulley tackle and hoists other skip hoists; winches and
capstans; jacks.

Machinery apparatus and equipment (other than the
machine tools of headings 8456 to 8465) for preparing
or making plates, printing components; plates,
cylinders and other printing components; plates,
cylinders and lithographic stones, prepared for printing
purposes (for example, planed, grained or polished).

Metal rolling Mills and rolls therefor.

Machine tools for working any material by removal of
material, by laser or other light or photon beam, ultra-
sonic, electro-discharge, electro-chemical, electron

‘ beam, ionic beam or plasma arc processor ; water-jet
cutting machines.

Machining centres, Unit construction machine (single
station) and multi-station transfer machines for
working metal.

Lathes (including turning centres) for removing metal.

Machine-tools (including way-type unit head machines)
for drilling, boring, milling, threading or tapping by
removing metal, other than lathes (including turning
centres) of heading 8458.

Machine-tools for deburring, sharpening, grinding, honing,
lapping, polishing or otherwise finishing metal, or
cermets by means of grinding stones, abrasives or
polishing products, other than gear cutting, gear
grinding or gear finishing machines of heading 8461.

Machine-tools for planing, shaping, slotting, broaching,
gear cutting, gear grinding or gear finishing, sawing,
cutting-off and other machine tools working by
removing metal, or cermets, not elsewhere specified
or included.

Machine-tools (including presses) for working metal by
forging, hammering or die-stamping; machine-tools
(including presses) for working metal by bending,
folding, straightening, flattening, shearing, punching
or notching, presses for working metal or metal
carbides, not specified above.

Draw benches for bars, tubes, profile, wire or the like.

Machine-tools for working stone, ceramics, concrete
asbestos-cement or like mineral materials or for cold
working glass.

Machine-tools (including machines for nailing, stapling,
glueing or otherwise assembling) for working wood,
cork, bone, hard rubber, hard plastics or similar hard
materials.
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1) (2) (3) ' , 4)

30. 8474 Machinery for sorting, screening, separating, washing,
crushing, grinding, mixing or kneading earth, stone,
ores or other mineral substances, in solid (including
powder or paste) form; machinery for agglomerating,
shaping or moulding solid mineral fuels, ceramic paste,
unhardened cements, plastering materials or other
mineral products in powder or paste form ; machines
for forming foundry moulds of sand.

31. 8477 Machinery for working rubber or plastics or for the

manufacture of products from these materials, not
specified or included elsewhere in this Chapter.

32. 8479 82 00 Mixing, kneading, crushing, grinding, screening, sifting,
homogensing, emulsifying or stirring machines.

33. 8479 89 30 Mechanical sifting machines.

34. 8479 89 70 Machinery for the manufacture of chemicals and
pharmaceutical goods.

35. 8514 Industrial or laboratory electric furnaces and ovens

(including those functioning by induction or dielectric
loss); Other industrial or laboratory equipment for the
heat treatment of materials by induction or dielectric
loss.

36. 8543 30 00 Machines and apparatus for electroplating, electrolysis
or electrophoresis.

Note.— (1) The Rules for the interpretation of the provisions of the Central Excise Tariff Act,
1985 read with the Explanatory Notes as updated from time to time published by
the Customs Co-operation Council, Brussels apply for the interpretation of this
notification.

(2) Where any commodities are described against any heading or, as the case may be,
sub-heading, and the aforesaid description is different in any manner from the
corresponding description in the notification and other commodities though covered
by the corresponding description in the Central Excise Tariff Act, 1985 will not
be covered by the scope of this notification.

(3) Subject to Note (2), for the purpose of any entry contained in this notification,
where the description against any heading or, as the case may be, sub-heading,
matches fully with the corresponding description in the Central Excise Tariff,
then all the commodities covered for the purposes of the said tariff under that
heading or sub-heading will be covered by the scope of this netification.

(4) Where the description against any heading or sub-heading is shown as other, then
the interpretation as provided in Note (2) shall apply.

By order and in the name of the Governor of Maharashtra,

O. C. BHANGDIYA,
Deputy Secretary to Government.
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FINANCE DEPARTMENT
Madam Cama Road, Hutatma Rajguru Chowk, Mantralaya
Mumbai 400 032, dated the 22nd August 2014

Order

ManARASHTRA VALUE ApDED Tax AcT, 2002.
No.VAT-514/CR-69(1)/Taxation-1.—In exercise of the powers conferred by sub-section (5) of
section 8 of the Maharashtra Value Added Tax Act, 2002 (Mah. IX of 2005), the Government of
Mahrashtra hereby amends the Government Order, Finance Department, No. VAT-1507/CR 93/
Taxation-1, dated the 21st January 2008 with effect from the 1st September 2014 as follows,

namely :—
In this said Order,—
(@) in the SCHEDULE entries 3 and 4 shall be deleted ;

(b) the PROFORMA-A shall be deleted.

By order and in the name of the Governor of Maharashtra,

0. C. BHANGDIYA, _
Deputy Secretary to Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
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